396 Report of Committee on [RAJTYA SABHA] External Affairs
[Secratary General]

and Conduct of Business in Lok Sabha, I am directed to enclose the
Governors (Emoluments, Allowances and Privileges) Amendment Bill,
2013, as passed by Lok Sabha at its sitting held on the 24th August,
2013.”

(I “In accordance with the provisions of rule 96 of the Rules of Procedure
and Conduct of Business in Lok Sabha, I am directed to enclose the
Constitution (Scheduled Castes) Orders (Amendment) Bill, 2013, as
passed by Lok Sabha at its sitting held on the 24th August, 2013.”

(IIM) “In accordance with the provisions of rule 96 of the Rules of Procedure
and Conduct of Business in Lok Sabha, I am directed to enclose the
Constitution (Scheduled Tribes) Order (Amendment) Bill, 2013, as
passed by Lok Sabha at its sitting held on the 24th August, 2013.”

Sir, I lay a copy of each of the Bills on the Table.
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SHRI SHANTARAM NAIK (Goa): Sir, I present the Sixty-first Report (in
English and Hindi) of the Department-related Parliamentary Standing Committee on
Personnel, Public Grievances, Law and Justice on “Electoral Reforms - Code of

Conduct for Political Parties and Anti- Defection Law.”
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DR. NAJMA A. HEPTULLA (Madhya Pradesh): Sir, I lay on the Table, a copy



